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THE HIMACI-IAL PRADESH ENUMERATION OF DWELLINGS 
ACT, 8976 

(Act No. 41 of lg76)L 
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(Received the assent of the Govern01 ,Himachal Pradesh on the 17th November, 
1976 and was published in R.H.P. Extra., dated the 23rd November, 1976, 
P. 1884-86). 

An Act to provide legal cover under which Government may proceed with such 
enumeration sf honmsed and dwellings in Himachal Pradesk. 

BE it enacted by the Legislative Assembly of Himachal Pradesh in tha 
Twenty-seventh Year of the Republic of India as follows:- 

1. Short title, extent and commencement.--(1) This Act may be oalbd 
the Hlmachal Pradesh Enumeration of Dwellings Act, 1976. 

(2) It extends to the whole State or' Himacltal Pradesh. 

(3) It shall come into force at once. 

2. ~ehnition.--111 this Act "dwelling house" means a building or 
st~uctuTe used or constructed or adapted to be used wholly or principally 
for human habitation at~d includes any part of a house where that part is 
separately occcpied for such habitation. 

3. Appointment of enumeration staff.-(1) The State Government may 
appoint an Enumeration Commissioner to supervise the making of the 

enumeration 04 dwelllng houses thro-~~ghout the State. - 

(2) The State Government may, by general-or special order and either 
by name or designation, appoint persons as Enumeration Oficers to make 
or aid in making, or supervise the making of the enumeration in such local 
areas as may be specified. . 
1. Far Slatemest of objects and Reasons see R. B, P, Extra., d a t ~ d  8-3-1976, P: 823. 
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(3).The State Government may belegate to such aurhority as it thinks 
' 

fit the power of appointing Entxmerntion OiE~er conferred by sub-section (2). 

4. Status of enumeration olicers as pnblic serva.tt.-Tze E lumeratioa 
Commissioner and all Enumerat~on Officers shall be pub!ic servaqts within 
the meaning of the Indian Penal Co '0,1860 (45 of 1860). 

5. Power to call upon certain permas to give assistance.-The District 
Magistrateor the Enumeration  office^ for any local area nlay by 1witte;l order, 
which shall have effect throughout the extent of his district or  of such local 
area,as the case nlay bs, call up3n a'l membersofdistrict, mutalc;pal,panchaq'at 
and other loca: authorities aid oEc:zs and servants of such au!horiti.-,s to 
g v a  such assistance as shall be specifi2d in the order to war$^ the making of 
the enumeration within the areas for which such local autho~lties are 
estabiished, and the psrsons to whom such order is ~Iirrscced shall be bomci to 
obey it and shall while acting in pursuance of such ardar bs deemed to be 
public servants !++thin tha rneanizg of the Indian Pij.nai Code, 1868 (45 of . 
1860). 

6. Occupier to permit access and a%xiog of number or m&rks.-Every 
person occupying a dwdling house or other place shall allow Enumeration 
Officers such access thereto as t h y  may require for the purpos~~ of the enume- 
ration and as, havit~g regard lo the customs of the cauntry, rnly b: redsonable 
and shall allo~vjhern to paint ou, or aBix to, the dwelbng house or place such 
letters, marks or numbers as may be necessary for the purp:)se. 

7. Penalties.--(I) Any person iawfuiiy ~equired to give assistance 
towards the making of th3 eilumeration who refuses or neglects to fnse reaso- 
nable diligencs 111 psrform;ng any duty imposed upan h~m. or in obeyZng any 
order issued to him in accordanca wjth tills Act or any rule made thereunder 
or any person whb hinders Or. obstructs another person in psfforming any 
fiuch duty or in ob2ying any such order, or  

(2) any E~zumeration Officer who knowingly makss any false retu 1-11, o r  

(3) any p:~ slJn oc~upylng any dwzlling hotlse Qr other piace who refuses 
to allow any Enumeration Officela such reasonable access thcreto as he is 
requtircd by section 6 $0  allow, or 

(4) any person who rmoves, oblitelates, alters or damages any letters, 
marks or numbers which may have been paintsd or  affixed for the parpose of 
tho enumeration, 

shall be punishable with fine which cxtelld to two hundred rupees. 

8. Sanction reqlrired for prosecution, -No prosecutio~z under this Act 
shall be in slituted except with the previous sanction of the State Governnlsnt 
or of an authority ornpo;;verel in this behalf by the State Government. 

9. Operation of other laws not barred.--Nothing in this Act shall be 
deemed to prevent any person from being prosecuted under any other lab for 
any ast or omission which constitutes an offonce under this Act; provided 
that no such prosecutiou shall be instituted except with the previous sanction 
refenred to in sacti011 8. 
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$0. Jurisdiction.--Ma cam inferior to that aPs Magia&at@ d&st o h s  
sh11 try, whather under this Act or rudcr any other Saw, mything which 
wnstitutesan offmca under this Act, 

11. R ~ X O F ~ S  OF enm&rSttioa to be public docaments.--a reewde o# 
registars mzde under this Act or the rules madePheiyunda;r shall be dame$ to 
be public documents within the meaning of the Indian Evidence Act, 1872 - 
(1 of 1872). 

12. Power .to make rub.--(1) The Stat6 Gavamtm$ may make rubs 
for mrrying out the purposes of this Act. 

(2) In particular and without prejudice to the g8nemlity of the foregoing 
power, the State Government: m.zy mnke rules providing for the appointment 
of Enumeration Officersand persons to perform any of the dutiezr of anumara- 
tion sfficess or to give assistance in making of the enumeration and ~ Q P  the 
gpnml instructions to be issued to, such officers and persons. f 

(3) Ia rnsking a rule under this section, the Govesmmoat may provide 
that s contravention thereof shall be punishable with fine which may extend 
to two hundred rupees. 

(4) Every rule made under this section shall be laid as soon as may k.2 
after it is made bafore rhe Legislative Assembly while it is in sesdonfor a iota1 
period of not less than. fourgen days, which may be comprised in one sessia~ 
or in two succesive sessions, aaid if, before the expiry of the session in which 
it is so bid or the sessions aforesaid the Logishtiw; AssembZy makes any m d i -  
fiation in the rule o; decides that the rule should not b bade, that d e  shall. 
timaafter have effect only in such modi1ied5orm or be of kzo af fd ,  as &a cam 
m8y b, so, however, that any such raodifrcation @r annulment shall bewiiho~tt 
prejudice to the validity of any thing previously done under t lmtda.  

. 
13. Bepeal and sa~ings.--The East: Punjab Enumemtioa of Dwelling 

Aot, 1948 (24 of 1948) as in force in the areas added to Hillzachal PPadesh 
ltnder section 5 s f  the Punjab Ra-ar@sation Act, 1966 (31 of 1966) i s  
hereby repealed : 

Provided that: anything don: or awj sstios taken under the provieions 
aE the Act so rzps~led, sfrall, in so far as it is not inconsistent with the provi; 
sims of tha Act, be deemed to have been dome or taken under the cerres, 
poqdi~zg pr~visions of this Act, 




